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Reg. 

UPPCB, requesting them to ensure compliance with alI the conditions in the 

EC and CTO by the Project Proponent, which the joint committee observed 

as not fully compliant with during their inspection. Additionally, they were 
requested to address the issues and provide an update to the DFO office on 

the actions taken to ensure the Project Proponent's compliance. 

A copy of letter dated 05.03.2025 is annexed herewith and marked as 
ANNEXURE-3. 

9. That during the inspection conducted by both the Joint Committee and the 

committee constituted by the Wildlife Warden, Kaimoor Wildlife Sanctuary, 

no instances of illegal mining were found either within the forest land or in 

the river flowing through the forest land. Additionaly, the committee 
observed that no illegal mining activities were being carried out within a 
100-meter radius of the forest land boundary. Furthermore, the Principal 
Chief Conservator of Forest, Uttar Pradesh, upon verifying all relevant facts 
and circumstances, has accorded assent to the inspection reports prepared by 

the respective committees. 

C TO:Hence, the present affidavit is being filed for the kind consideration and 
perusal of this Hon'ble Tribunal. 

11I state that everything stated above has been stated by 

capacity on and derived from the official records and 

material has been concealed therefrom. 
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DEPONENT 
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Lucknow 17 March
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